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-The applicant is a son of Late
Goufanga Chandra Das who was an
employee under the respondents and
was working as @ Mail Guard in the
Head Record Office cf the Railway.

Mail Serviceg (RMS), *S' Division,.

Silchar. While working as such, the
father of the applicant died on

23.4.1994 cdues to concer at the age of

49 years leaving hils wife, daughter
and son. The @pplicant prayed for
compassionate appointment. Infact,
the department by its communication
dated 7.9.2001 informed the applicant
that he may opt for Gramin Dak Sewak

subject to fulfulling required

conditions. Accordingly, he was
advised to submit his willingness on
the offer. According to the applicant
by communication dated 12.9.2002

- addressed to the Suﬁerintendent, he

“the communication dated 7.9.2001, the

had indicated his mind for the post
as per the offer madé>by the auéhority
By communication dated 28.8.2002 the
Superintendent deleted his name from'
the list as the applicant was unwilliz

to the offer. Hence this appiication.g

Mr. GeNe Chakrabarty, learned
counsel appearing on pehalf of the
a@pplicant submitted that the applicanf
by conmunication dated 12.9.2002 |
prayed for some succor either in Grouj
'D' post or any other Central Govern
ment Department. However, in terms off

authority turned down his .claim.

Mr., A.Deb Roy, learned Sr. C.{
S.C.'appéaring,on behalf of the {
respondents. submicted that the applif
ant did not comply with the communic}
tion dated 7.9.2001 oy which he|was/§

cOnté/-
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16.12.2002 advised to glve his willingness wlth

full poata1 address, Admwttedly, the
respondents untqulVQCdlly and unmistak-
enly expressed its willingness to
engage the applicant as Gramin Dak
Sewak for which the consent of the
applicant was sought for indicating his
w1llingneaso

I have heard Mr.fG.N.Chakrabarty,
learned counsel for tﬁe appl icant and
also Mr. A.Deb Roy, learned Sr. C.G.S.C
for the respondents. Considering all
dgpects of the mattef, I am of the
view that it is a case in which the
department needs tcfreconsider the
matter of the appilcant for engagenent
in Gramin Dak Sewak post, Materils on
record clearly spelt out that the
appiicant was npﬁ,averse to the proposa
Of.hio appointment as Gramin Dak Sewak,
His offer however lacked pregision. In
the facts and Clrcumbtqnces of the case
ends of Justice would be met if a

_dlrectlon is 1asuad on the applicant to
submit his unqualified and outright

consent for consideration of his case
for appointment as Gramin Dak Sewak. Th
applicant is thus directed to submit hi.
categorical consent f£or the post of
Gramin Dak Sewak as per the offer mentic
ned above within two weeks from the dat:
receipt of the order. I such consent is
submitted as directed, the respondents
are directed to sympethetic consider
the case of the applicant for engagemént
in Gramin Dak Sewak post with utmost
expedition.

Subject to the observation made.

above, the application is disposed Ofe
No oxder as to costs,

Vice=Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

~ {(An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. N(?S qo/2002
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Title of the case e \
| Séi Kuandarpa Kumar Das Applicant
;! :
l - Versus —
Uﬁon of India & Others Respondents.
|  INDEX
|
SIV No. | Annexure Particulars Page No.
1 01. - Application 1-11
o2, Verification 12
‘ | 03. | Copy of certificate dated 20.1.1998 13-
04. I Copy of Representation dated 07.03.1997 1-14-
| 05. i Copy of letter dated 18.07.2001 15-
| 06 v Copy of application dated 2.8.2001 16
|07, v Copy of letter dated 7.9.2001 17
i 1708. VI Copy of application dated 12.9.2001 18-
| | 09 VII | Copy of impugned letter dated 28.8.2002 ~{9-
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1 &rl Kandarpa Kumar Das

&

(A application under Section 19

Ix

BETWEEN

i
i

fi . )
ﬁyo 3ri Kanu Mohan

Cime
i

Village Tikarparas

By

i+

W%U“ Basudebnagar

Y
Arimgani-7T887e

The Union of  India,

Fepresented by the Secretary to the

i Ministry of Communication
ﬂ Oepartment of Posts, .

Plaw Delhi

by

1
|
| The Chief Postmaster General

y fssam Circle,

| Meghdoot Bhawan ,

1 Guwahati .,

of

|

|

; Tribunals Act, 1985)
It

|

{

|

No“%Hfa

IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL
b GUWAHATI BENCH: GUWAHATI
d

the Adninistrative

Foav

- - -Applicant
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The Post Master General,

18

saim Region

Gumahatl~F81001

The Superintandsnt

RoM.s 587 Division

Department of Posts,

Silechar-Taso0l

. . Respondents.

DETAILS OF THE APPLICATION

particulars of order(s) against which this aspplication

is made.

This application is made against tThe impugned lether
bearing Mo, B-7/17/Ch-v¥1 dated o0 8, 2007 issued by the
Superintendent, RMS “°8° Division, gilchar (Respondent

Mo .4 seeking to delete the name of the applicent from

pronaents for

the wait list apbiroved by the

apponintmant on compassionate ground.

Jurisdiction of the Tribunal.

The applicant declares that the subiect matter of this
application is well within the jurisdiction of this

Mon*ble Tribunal.




o4,

The a

Filed within the limitation preascribed

of the administrative Tribunals aot,

4 That following the

Limitation.

plicant further declares that this application is

under section-Z1

1985,

Facts of the Case.

of India and as such b

e

That the applicant is & ClTL

antitled +to all 1 protections aid

i%

=, aranteed  under  the Constitution of

privileges

o

i

£
<
)

Tndia.

fe MLS.LL0. examinaltion in

That wour agpl
1997  from Ghugrakona public High School, Karimaganl
Lnclar the Secondary Education Fioard of P aam

That the fathsr of the applicant, Late Gouranga Chandra
o

Departmant

(as  was  an emploves under the respondsnt

and had been working as

e, the Department of PFos

Mail Guard in the Head Record Office of the Pl lway

Mail  Serwice (RMSI, 5 pDiwvision, ailochar.
(———'M/—‘_’_____ - e
‘ v aptlicant late

the father of the applica

2w 41994 dus Lo cancer at the ages

BN N

of about 49 vears lgaving behind his

——

1t Family

comprising of his wife amti Sushmita Das, d

aughter Miss

s

plamita Rani Das and son ghri Kandarpa kumar Das 1.

r

the applicant heraein.

unfortunate pre-matiured death of the

tather of the applicant, the whols family fell inta &

Mpm-dufepr Kora¥ AP
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helpless an disastrous condition, hawving no garning
member in the family. The applicant who is the only son
of the deceased esmplovee was also a minor at the
ralevant time. The wrethched family did not hawve any
residential homs or property to thelr rescue nor  any
sources of inocome save and except the lone meager amount
of family pension and as such they have been surviving
wirtually on the mercy and helps of their well-wishers
only. In this context, a Certificate has also been
issued by the Asstt. Settlement OFfficer, Silchar which

] fFespaaking.

Copy of Certificate dated 20.1.1998 is annswxad

herewith az Anenxure-I1.

That on attaining the age of majority i.e. 18 vears in

v

1995, the applicant immediately applied on 27.9.1995

1

rawl in a9 for a job on compass ionate giround under the

a3
bt
&y

s In the said application., it was

explained that dus to their di&tr@ﬁ%@d.conditimn the
applicant could not continue hiz =ztudies and also not
in a position to arrange for marriage of his only
marriageable sister and praved for &, Job for

stence and maintenance of the Family. aYalty

(R
3

s
o
e

andent on him. The applicant thereafter

furnish necessary declaration and his repliss stc. to

relevant enouiries for oconsideration of his
the applicant immediately complied with. The applicant

then submithed another representation on O7.035,19%97 to

sandant MOy 2 referring o his

Koondarepor yornamar o
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! application dated 27.9.199% and further approached the

1 authorities time and again praving for a Jjob  on

cmmpa:;iomat@ ground.

baed 07 L 05, 19WT 1k

]

Copy  of the representation da

annexed herawith as Annexure-II.

%"6 That it is stated that the applicant came to kKnow that

ideration by

&

2ON

the respondents  fTor conpassionate appointment  and

stonate ground  was

caze  for  appointment on  Compas
approved by the Respondent No.2 on 11.11.1999 wvide
letter No. CPMG/Guwahati No. Staff/1l&/MIsc-97 dated

o 11199, Unfortunatsely this approval WA not

: tramslated into reality.

h“? That subseduently, the Respondent No.d, wvide his letter
bearing No. B-7/17/Ch-v dated 18.7.2001, informed the
applicant that the Ministry of communication has since
decided to consider for absorption of the candidates as
! waiting, for appointment on compassionate ground  in

the

other adepartmnents and accordingly dire
applicant to submit his willingness to work in other

sl ishments. The applicant

I Centiral Governmsnt 6
| confirmed his willingness to serve in any other Central
2 Government department, to the Respondent Mo.4 vide his

application dated 0Z2.08.2007.
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Copy of letter dated 18.7.2001 and application

(o8

herewith as Annexure III and

aated 20802001 are anne:

IV respectively.

That thereafter, the Respondent MNo.d, vide his letter

Mo, B-7/17/0h~Y dated 7.9.2001, informed

e undenr

the applicant that the Dte, New Delhi has decided to
affer  the candidates approved and wait-listed for

compassionate appointment, for appointment against the

i

vacant posts of Gramin Dak Sewak (G0S)  subjsct  to

Fulfillment of the conditions required for such

racruitment and further directed the applicant once

again to submit his willingness within 7 days for b ing

~aipt of the said letter dated

i

appointed as GOS. OM
TL9LE001, the applicant immadiataly EX IR e
application to the Respondent NO.4, on  12.9.2001
praving for consideration of his appointment in a Group
"D’ post in the respondent department or in any other
reqular department of the Central Government. It 1is
pertinent to mention hers that the applicant no where

. o

1ie unwillingness  for  the post  of  GDS,

indicated
affered to  him  and rather reiterated about his

»

precarious condition wvis-a-vis necessity of a Job

e

n

-----

fiis application dated 12.9.2001.

W

Copy of letter dated 7.9.2001 and application

L

200l are annexad herewith as Annexure-V and

UK

dated 12.

st v Ly .

Wewn darga ool P15



the applicant received the

4#@, That to his utﬁ@r SUrErise
| impugned letter Mo. B-7/17/Ch-vI dated 28.8.2002 Issued
k by the Reszpondent Mo.4 informing the applicant that his
: name is deleted from the list of candidates for future
consideration for compassionate appointment since the
aspplicant ihformed his unwillingness to work as G0S and
further reguest of tThe

. further informed that no

|
1 applicant would be entertainsd.

i Copy of the impugned letter dated Z8.8.2002 in annexead.

i herewith as Annexure-VII.
I

aubmit that the Respondsnis

ﬁ“lﬂ That the applicant be

il
application dated

misconstrusd the contents of

12.9.2001 submitted by the applicant. The applican

only praved for a preference for appointment In &

5 departmental Gr. 07 post and nowhere did the applicant
i
1iz unwillingness to accept the

y Cexpraessed or indicated h
v post of GDS as offered to him. The applicant is ever
1 Cready to work even as a GDS or in any other suitable
| post elther in the respondent department o In any
ﬁ other Central Government establishment as mentioned by
|

in hizs earlier applications and as such  the

ondents simply acted on their own imagination in an

arbitrary and unjust manner.

4.11 That the applicant most humbly submits that due to non-

ot thee applicant for

of  the

i consideration of  the co©a
|

! compassionate appointmant even aftter aporovel
i

! Competent authority., the aspplicant has been denied

i‘ Wd AP %««mﬁ /ﬁW)



4.1

Justice i Mo e B0 W hesn the respondants are

for compassionste

considering similar  other

cappointment which is discriminatory and violative of

carticle 14 and 16 of the Constitution of India.

That the applicant has been fac ing extreme financial

hardships and has no means to support  his dependent

mambers  of family and has been suffering from utter

frustration due to non-fulfillment of his logioal
expectation for a bhumanitarian compassion to appoint

Him in a Gr. "nD° as being given to other similarly

EUR0ONS on COMDass ionate girounds s smunh

Finding no  obher alternative, the applicant is

approaching this Hon’ble tribunal for protection of his

and praving for a direction upon

-

rights and inhtere:

the: rwwwmnmwni ....... to appoint the applicant in & group 07
post on compassionate ground and set aside the impuagnsd

letter dated 98.8.7°007 .

That 1

application is made bonafide and for +the

£

cauze of justice.

Grounds for relief(s) with legal provisions.

For that, the name of the applicant has been wait-—
lizted and alszo approved by the Compstent Authority of
the Respondant department for appointmnant o

ionate oround.

For that, the applicant has ascauired a wvaluasble right

for compassionate appointment due to death of



B Father who died in harnass while working under the

.4  For that, such compassionate appolntmants
given to other similarly situated peErsons and as such
denial of the same to the applicant im wiolative of the

principles of natural justice and article 14 and 1é of

the Constitution of India..

5.4 For that, the applicant submitited applications time and
ageain Craving for a compassionate appointmant

commensurating to his gualification eto.

% 5% For that, the respondents askaed for his

appointment SV En in other Central Gowernment

eatablizhments and =0 also for appointment in the p
o af Gramin Dak Sewak (GDS) and the applicant contirmed

for the sane.

Mis willingn

b ¢ For that, the applicant for his right to liwve, is in
extrems pecessity for a job as a source of livelihood

For himself and for his dependent family mambers.

That the applicant states that he: has
remediss  avallable to him and  there iz no . other
alterrative and efficacious remedy than to file tThis

application.

Yo bbepon foum s/ 54
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7. Matters not previously filed or pending with any other

Court.

The aphllcanf further declarss that e had  not
praviously filed any application, Writ Petition or Sult
hefore any Court or any other authority or any ot her
Bench of the Tribunal regarding the subject matter of

this application nor  any such  application, Wit

wetition or Suit is pending mafore any of tham.

8. BerEf(S) 5Q!!ght fQE'
Under the facts and circumstances stated above, the
wpplicant humbly prays That Your Lordships bé pleased
to admit this applicatiﬁng call for the records of the
case and issue notice to the res spondents o show causs
as to why the reliefis) souqht for in this application
shall not be granted and on paruysal of the records and

after hearing the parties on the cause oOr causes that

to  grant  the following

may be  shown, be

relief(s):

o0
s
B

=

That the Hon'ble tribunal

seo@ wo0r (annexu e

guash the impugned

YITY .

That the respondents be directed to appoint  the

applicant in a gr. D post/G0S on compassicnate ground.

g % Costs of the application.

Kndarpa Rymalt 7
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i fany obther relief(s) to which the applicant is entitled

.4

‘f as the Hon®ble Tribunal may deemn Fit and propaer.

Py

9. Interim order praved for.

! Curing pendancy  of this application, the applicant

prays for the following relief: -

o malkse  an

9.1 That the Hon’ble Tribunal b
~lication shall not

the applicant for appointment on compassionate ground.

T PO R e P

This application is filed through podvocates.

i11. Pparticulars of the 1.P.0.

zz

76 $753/0
1Y Date of Issus : 25~ G -7

6P OrG e akhT
I CQ,/7'0) C;'&V&JQALﬁjZ‘

;iii? Tessued from

iv) Pavable at

12. List of enclosures.

§ e given in the index.
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VERIFICATION

I 8ri Randarpa Kumar Das, Son of Late GO ran g
:Chaﬂdrﬂ Das, aged about .. .vears, resident of village
:Tikarparﬂa F.O. Basudebnagar, district Karimganj, fiasam, do
hereb? verify that the statements made in Paragraph 1 to 4
:ﬁﬂfi & to 12 are true to my knowledge and those made in
Paragraph 5 are true to my legal advice and 1 have not

SBUDD e

sed any material fact.

Letobar, 2007,

Kordepa Kwmort qpak

-
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OFFICE OF THE ASSTT., SETTLEMENT OFFICERzSADAR cmcmxsxwrm'
NO, SCSM.20/97/Pt-1V/) {9 Dated, Silchar the 20th January/%

g This is te Certify that as per repert ef L.R.Staff Ht.:
- T 20.1.98, the petitiener, Sri Kandatpa Kumar Das S/0 1'.-.vt:e L
' “’r¢puranga Ch. Das ef Tarapur New Celeny, . 511char has ne landed 1;f
Pﬁo}v rty in his ewn name er 1n the name ‘of his fnmny membars e

Asatt. Settlement Officer.
Sadaﬁ ,{rﬁ,}P, Silchar..

43
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Thr ough Supei:inte

A,

? SREE

tm”"ent “in relmmtion of normal

‘rules case-&ofiiKmnarpa K. Das,:son-of Late -

Gau;anga Ch, Dns‘Ex, MG, Rms'S' Dvn. Silchqr_.~
ey Ny ? et ,é?‘ Y .‘-_.‘7_ A

Refs~ May ear:lier "representm:lon dt.

Sir,

With due respeo’c and_ humbla submisaion, I beg to
gtate that, my y Y _‘Das was 8xX: Mail

Guard at Silckn

suffering of oancer: o 23-J+ -9t ;(;'\A sthat

5 "‘"‘ﬁﬂ!‘ oy : : S
16 years of alljamishence I had to_iwnit 4111 that ogo

sir, I.hqvéiﬁ""‘ -'.h%é to' live
she1ter—of- iy~ mAtGRRALURL Lo If'hgv

and widow motherw The%nmil\v pe;nsion*w‘which 18 being gett-f
ing by my widow mo&k}gr%s toog inauffic.ient to live hand‘ i
and mouth. It 1s ngwj :

and my-job. is urgently eggent
rumation. R

Sir, after subm1881°n °f'i1,‘%§,),§p.pw

I-hal been aak:ad to furniah declpratiqp

Ko, ‘1“‘

maintaning family and othemen ub:ias and"'ql

S AN

"

‘.;;.'qu ;
and‘ '

""in pelexation of*ndr;nal rules. $o “; ayﬁuthe famny
‘which oct of kindness I shagl-‘rem“din“ :
. = : 'i,-‘j':,— . " PN 4 78 .

Date Tth_March'9ls"
’ ‘ z:'.'.f‘,

. (Kendar:pa Ke. Das)
o S/O Late Gauranga Ch. D
K C/0 'Kanu Mohan Das, .

vill: Tikarparq,
P.O. Basudev - Nagar,
Diatx Kop imganje ~

~r3°‘.l~,,
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DEPARTMENT OF ‘POWSTS : IN'IIA
OFFICE CF TS SUPERINTENDENT OF N3, 's!'hH.SICINR - 739001 .
’ . PR : A &) B !

No, 3-1/17/Ch-V. L
Dated at Silchir,the 18-7-2001. [, ..
' !

e Shri/Smss /éA K
C/0 SRO/HRO ‘\ C/{ ,Z)W
| “A iy Sa
)" o Co/c/?lz c]m,z,a/z,f( ~<(”"3)

Sub: - D1¢C0ntJnUdh<M1 of waitlng lists of hundLJ!L*w
aporovad for ‘fompassionate appointimant rilling.
e OF th2 annroved candidates for considaration

ny the tiinistrcies

The linistyy of cownunication has ueciuaﬂ Lo cone b
for absorption of the cindids 25 wiiting, for np"flanant cm

‘Oﬂpd:u10n3L° ground an gfher agapg r*munb.
1.

- ~S OUCD,Y“u arz haralyy dirccted Lo Subrmit AN
v willingness tQ work in oth:p Zar bral GOVL establishnents. B this

offica along with IZull jcet .l o Ihnass for onwerd intivibion Lo )
cirnla offica Sutalhatl Zon oonti '_n\,ion‘ : ‘
- . : . |
. . (.\' ",.' !

. _,", . [ 1

Celly L |

. g |

i

i

o ..-.‘\g}--.. R

!

ot

”/Zﬁ %4“ SUPERINTEN' ‘t Groouns,
> 6/ *——’C//? . e ID” STILH .,.'\__'7 3 B.U{)l“
umi '

!
|
§
H
|
|
!
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Ve v —

stk

~\é - B

To

Te superintenden
RM,S, '8! Divigion,.8llchar. Wuﬁ& jz

Ref. 1~ Your Mo. B.7/17/Ch Dt. 18.7.2001. .
sir, .

withh due respec t, 1 bez to state that since death

I have beed praylng again and again to get

»f my fathar,
Lastly, 1. huve been

me a job on Commssionate Fround.
y nanahias ‘baen approved f

infomed that m
bagn hoping Tor my appo!.nh'tent.

since thon, 1 have
ttion of the family is a precarious

sit' the eond
5 stopmy ctudy. 89

tisn., I have heen compel]ed t
the cage of m¥- sivtcr. she ls alsd now

But for the financial condition, We are Not;

canAdl
also is
of marriafga.
in a psition to think for any n

on pehting this lettery I ap very mach

“D’z!,
frugtated, as ny I
family Crom compl M‘a minn.

slr, T Jf]lino to aavva in’ any othar Central.:

_ fovhe Dnmrtﬁent Lo save nY famlly and pray you to cause
neadf‘a] en that, T~ got the appoinment letter. qulte enr
ana - for whiehy T shall ra~ain ever gmtpflll. o

R

Yours . falth fully, .

T
f, ;ﬂ Jg'Mer ~ ( SRI KAVDARPA KIMAR "~ DAS 0%
& wﬁ\’,q/ool §/0+ Late, Gourangd Chand.,. E‘I
‘1‘@ W | Das,  C/0. Kaonu Monan Das,
h Ville=: Tﬂ’(armm’ PCo-
Basudebnasar, DlSt.—K&ri

& L Rl (hesam) e 2
R _._-—-o-—'—' ‘ RN ¢
vl e e W T ‘ .. “, s

or appointne'lt. :

in her aae

ab. i3 imedintely nocee'-wv to eava t a

Dated, Si]Oh‘\r, : ' L
gl oo KMM:LWM
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@gotiatian in thls resne‘zt
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CrylCi OF TIE SUPZRINTEM ST 28, 'S'DN. ’:II!‘II \'l- 7'39001
L I . ) . T kuevexve .
!‘ I/.:' e . . . A . .
g" ) £l oo i : . : . i L ] . \ o j.'A
2 Mo, B-1/L7/Chev, U S A
; Dited 2t Silchar,the 7-09-2001, N
Ry ve o les s L-< ' '-
Sﬁri/ufu.o.....a.a,(p)/}'..q&r RY. DA'Q
Ool‘l'c%7&40'{ _‘o coooCUY‘M\ﬁA C/l\ DM
{ . .“'...“QK."{\’((."HM %IL[‘M
. on-a-aaoca\{hwuqo(:bufs\'y %%wa
L. Suh: - Compissionite ampointinent of condidctas CCDEOVvd and
" e .walt listcd. ' ) : '
: :
; Lo
= ’ The'undersignad is pleased to comanicata o doatstoan of
] tiie Dte, Haw Dclhi on the SU‘qut conveved vide CO Guur.it l""t
NOo, Staff/l6-R1g/83/Part dtd.14/03/2001 that comvassinn® o apnolaln
m~ﬂt proposal of candidntaes approved and walt listad Ara offorad
b ' for vacant posts of Gramin Dak Sowak if they are willing “nd allainl.
y for ‘the nost subjoct to thelr fulfilling all raquirnd .onlitions
i Of rocrultmant lika.aouc-uxﬂnnl cuallLication ete,
,’""-“w“"”.." ST Nasides, 1(: i ha not 23 "that acuentdnce of 500 ,0_.\_,

canaidate would: h“V” ne furthor claim for anmointmont on An foecis 1
condition agalnst ragular derartment vacancias and thok thes wOulJ
_have to take their turn 35 par wresent depactmentsl ooliey fop aon

in the mattzr of thair avpointmant against futnre dennrtiment ]
v101n0106. . :
., As such , you ore ’reby dirgctcd Lo Yxrmit your
willingness: on the of’er t) khis o{firn along with vour Iull noatal
address for onward transuilcsion o the Clrcla offlce nilhtn 1 soven)
days ;of tha LuC“ipL OL this lgtb»r for thaelr cwnsid: .t iun, ‘
e o
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For Suparinthand:nt 1175,
s! Dn. oilchh_:ZQQQka
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Cony to:=- | .
1..Thg ASRLI S-2nd oub—Dn.”lnsukial
e ] for informition,
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havse any landed property or source of earning e
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With humble @ubmiﬁﬁion I acknowledse the receipt of

your letter No. ﬁw?/L./[h ~~~~~ Y dated T.9.0L and I earnsstly
;r voovou honour kindly to consider my praver for grant of
unkolntmrnf in a departmental Gr. 7 "D’" post s0 as to rescue

tﬁg family of one of vour ex-emplovee from disaster.

Sir, the condition of my family is very precarious and

t#@ meager pension amount of my mother is too inadeqg

support our family. This apart, it is not being pos

-

give my sister in marriage or to arrange for the medical

trfﬁtment of my ailing mother for want of money. Me do not
1 e

\.

meager pension amount of my mother. So, we arse residing in

the house of our maternal uncle like orphans and my maternal

urtle iz also  a poor who iz in capable of

of  the dreaded di of

matintaining us. My Tather

Cﬂﬁm@ﬁ at a time when one third of hiszs service tenure was

yﬁu to go. Besides, whatever money was recelved byluﬁ after
the death of my father, was defrayved against the expenses of
his treatment.

Therefore, I pray vour honour kKindly to save the family

merl in s Gr. 'd’’ post in vour departm@nt or any other

Cantral Government department for which T praw.

—
Yours Faithfully,

Carke 212,09, 01
| S/~ Hﬂ“darmé kumar Das

L// Son of Late Gourangs Ch. Das
<§ | / Clo Gri Kanuw Mohan D

¢1J1a;n 11|nrpn

vér& Q;#b s 1mqmn1 A
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affl one of wvour decsased employ from dlad>1?f by d;pﬁlﬂLLUu,,i////
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GOVERNMENT OF INDIA

MINISTRY OF COMMUNICATION

DEPARTMENT OF POSTS

O/OTHESUPERINTENDENT, RMS 'S' DIVISION i

No. B-7/ 17/Ch-VL

SILCHAR - 788001

Dated atSilchar, the 28-08-2002.

|

SriGQidhartha Qanl

o AR L/ANALLL WAL uunu\ar Paul

C/o Sanku Mahanta
‘Near Over Bridge
Karimganj Road, Siichar- 788008.

SriSimanshu Chetia -

C/ o Late Ghana Kantn Chetia-
Khusal Nagar PO- Moranhat
Dibrugarh- 785670,
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\7 Sri Kandarpa Kumar Das

C/o Kanu MohanDas
Tikarpasa- Basudeb Nagar
Karimganj- 788723,

- Deletion of name of candidate n the
tor appointment on compassionate ground.

{rom the wait listapproved

.‘\\M“

Iii this office letter No. even dtd. i8-07-01 vour,willingnés’s was
i : - | .
called for as to whether you are willing to accept the offer for your appointment

- inany GDS Post Butyou have informed your un-willi
As suchi as pef Departmental instruction and rules
deleted from the list for future consideration .

{
information. °

ngness to accept the offer.
your name is {the ‘rc.‘or‘o)'\

No further request will be entertained . This is for your

Y

(C.R.[Deb)
Superintendent
RMS 'S' Division

Silchar - 788001 .
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